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CP(CAA) No.108 0f 2017

‘Tega Industries (SEZ) Limited,

A company incorporated under

The provisions of the Companies
Act, 1956 and having its registered

Office at Plot No.Z/103/J Dahej’ SEZ

~ Phase-Il, Taluka Vagra, Dahej,

‘Bharuch, Gujarat. - | Petitioner

(Transfemr / Amalgamatmg Cumpany}

o Order dehvered on 3rd N ovember, 120 17 '

Raveendra Babu, Member (J)
~ And

' ‘Coram: Hon’ble Mr. Bi

Mr. Parth Contractor, Advocate, for the petitioner company.

f_f?-f_.ER '

(Per Ms. Maﬂorama Ku.marl)

1. By this petition under Sections 230-232 of the Companies

Act, 2013, the petitioner company is seeking sanction of a

Scheme of Arrangem&nt between Tega Industries (SEZ) Limited

;{TranSi”ergr ~ Company/ Amalgamatir -._g Campany} ‘and Tega_!_ -

m ated

Industries  Limited (Transferee Cempany / Amalgg

Company} and their .r?espef:tifs?e " shareholders and j-cr&ditc}rs '

(“Scheme” for short).

2. The Registered Office of the peuutmer company Is situated

in the State of Gujarat. _ Tega Industnes Lmnted 1S the '

LiTL.D ST

o R { %ﬁ@i | ) - | ,B A }"---———-'“‘$} agel g

n A A i i e I 1 b B B B e d e ey, =

AL LY PR TN | A A A A e AT AR AEEmAEA i aEaa AR m RS FIT e e r T

e e e Lt A R E R R R R R

b ST L B A e e s e o P Py = P T T F e e ke,

A AN A A e e = e T P e A T AT AT A e e A RN e d

S RFFEEEF R AN L LA L L L e gy T T R A S A

Sy T L e e bk ey i g 1 0

AARARAAEE A L e s e s AR SR LT R AL A T P AR R AT T e LAY




S A
..........

N ::'.;. e T,

May, 2017, dispensed with mectir

01.05.2017, sent i

of the Scheme of Am‘aigfi_-

newspapers “Indiar

| Tmbunai Further, N{.Gticea Wﬁre

“Amalgamated Company” or “Transferee Company”. The

Registered Office of the Transferee Company is situated in the

State of West engal

3. The Peuuen&r herem had ﬁled an apphcatmn befcare 'thxs

Tribunal, bemg C A {CAA} No. 47/ NCLT/AHM / 2:0 17, for

digpenSatmn of meetmg of sh elers (bath equzty and

.

preference} and for requisite directic

r

separate meetings. of secured creditors and unsecured

of the petitioner company. This Tribunal vide its order dated 1%

gs of et;uity shareholders and

i preference shareholders of tfiepetitianer cgm’. ny and direé-ted_
‘convening and holding of the meetmgs of secured creditors and |

i unsecured c’réditars of the petitioner company.

4. The Petitioner Company, in compliance of the Order dated

ndividual Notices dated 09.05.2017 to all t!

Secured Creditars a:nd Uns‘e’éilréd _-Creditﬁrs- tc}gether with a capy

atxcn statement reqmred under

: Sectmn 232 read with Sectlfm 230 Gf the Act, Proxy Form and '
‘other documents required ‘o be annexed the-rewith- and/or _
forming part thereafat their registered or last known addresses.

The Petltmner Company alsa pubhshed adver I_.--=';-sément' o

Express d “Sande&h” as dlrected by thIE

$¢::t sent mdlwdually ‘to the

M‘HM

r ;:é,ﬁﬁ“ - _ - | | . 07 M?ag& 217

' CP(CAA) No.1080f 2017

-_s_._-uns far hﬁldmg and convemng ”

creditors
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Companies, Income Tax Authorities and t

Voting at the Sald ‘meetir

'Rules. Reports of t

Registry of this Tribunal, by the Ch

2017. leetxnse;

“Act, M/s Prlce Wateri ':fﬂuse & Cm l g ore LLP Ch—-_; ter

CP(CAA) No.108 of 2017

Regional Diret:tcr (North _Weﬁfs?tem_ Reon),' the Registrar of

e Official Liquidator

-along with a copy of the required documents and disclosures.

ditors and

5. On21.06.2017, the Meetings of the Secured Credit

the 'U.n-Seﬁt:ured Creditors of the Petioner Company were duly

convened at the registered office of the Petitioner Campany, and

é-.c::rder dated 01.05. 2017 of ﬂ:us Tnbunal and Ru].e 13 of the'

he said Mﬂﬂtmgs have alsa been filed w1

Meetmgs, on 28062 17. me the Repo ts ﬁl&d m . this

Tnbunal 1t emerges that the Scheme c:}f Amalgamatlon was ._

unammausly appmved by the secured credltars as Well as the |

lxrector (Nﬂrth West Z@ne) filed representatmn dated SZZI‘Mi J uly, '

€ Oﬂ'icml qu i

dated 26t July, 2017. Bot 1 the. statutory authon ies have mt

made any adverse observations or objections to the Scheme.

7. In compliance w1 h the Prwismns of S&cﬁen 230(7} of the

Ac:muntants who are audu;ors af A

gs was F feld in accordance 'Wlth the

Y D e .

rperson of the said

his Tnbunal the Reanal

?atgr alsca ﬁled representatmn'
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that ' the accountm{g*

“Tribunal, vide its Order dated 05.10.2017, ir

Petitioner Company to advé-srtiSe ‘the Notice of hearing of this

N “sandesh# newspapers not less

hearing, calhng for objections,

9. On the he:

the Scheme has been filed by

reatment proposed in the Scheme of

Amalgamation is in conformity with the Ac’:caunting Standafds

prescribed under Section 1 33 of the Act.

_ g, The Petltwner Campany then filed the present Company'
Petition, bemg Nc: CP{CAA} N. 103/ NCLT/AHM/ 2017 seekmg

sanctmn of the Scheme t:}f Amalgamatmn between the

f

: Company Petmon in “Indzan Express All India Edﬂ:mn and

-i?fan 10 days before the date of

“any, on ::}r before the date Gf

“hearing. Notices were also directed to be issued to the Regional

‘Director (North West Region) and the Official Liquidator.

ring date, i.e. 27.10.2017, it was submitted that

‘no objections or observations were received from any

e

é)Stakehalders mcludmg 'the | Reonal | "'ir-ecmr, Income Tax i

Department or the Oﬁicml L1q§ f-ff'datﬂr._ The: Learned C@a }nsel-:

pearing for the Petxtxoner Cc:t":;_';fp*fjf.f?;y

: appliéatitm (CP (CAA) Na. -4 50/ C/KB/ 20 1‘7) seeking sanctmn of

e | Am&lgamated Cﬂ‘mpany; i'e*

Tega Industnes Lmnted bef@re the National Company Law
' Tribunal, KGIk&ta Bench and is presently pendmg mns’ideraﬁt}n."

Consequently, the sanction of the Scheme of Amalgamation by
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i this Tﬂbuﬂal Shaﬂ 'b@ BUbjéct to th e ‘sanction of the S'cheme of

‘and the pemsal af the Scheme of

‘documents pmdu{:ed on recerd 1t appears th&t the Pet tioner '

that the Schemﬁ is nc:rt detnmen. al to the shareholders or the

11, The Scheme of Amalg? .
is hereby sancﬂoned so as to t

respective sharehﬂlders and credltors

‘with effect from the appomtﬁd date. The ent

‘the .Pe_titianer Cmmpany (Am al amatmg C-empany)' as gomg

and in the manner pmvided in

-_ Amalgamatmn by the N at:cmal Company Law Tnbunal Kolkata

| Bench in the case {}f Tega Indusmes Lmnted in CP (CAA) No.
j 450/03;1{:/2017 '

10, Cﬂnszdenng t e entire facts and c‘f.s :;cumstances mf the case

ECampany follow .;ed 1 the r'elevant m«wsmns t::‘f ' the' Companies

f Creditors‘;

L

mation, Exhibit “A”, to this Petitic

concerned. The Scheme of Amalgamaticn s‘han come into force

-er Unde: ; akir

transferred to and .vested in t}f ' be - eemed to have been

%tr&nsferred or vested in Tﬂga Industries Lxmii?ied (Amaigamated

F'

éCGmpany) W1th eﬁ‘ect fmm .ctﬂber i, 20 16 m accc:rdance w1th-

he Scheme without any fu rther
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14. It is further ordered

Arrangements and Am gamauons)

'ﬁlmg of order, if any, for confir

at Rs.10,000/-. The said feés shall be

act or  document.  The  petitioner  transferor

company/amalgamating company shall sta

following the process of winding up.

12.  Itis ardered that the petltmner Tr : '-i-_:sferor Cﬂmpany shall-- .
-th dlspase of or iestmy 1ts bmks of accounts and ether'
connected papers -_witht:}ut- prior -.wnscnt of the Cefntr;al-

' G@vemmem as perpm mﬂns of Section 239 of the Comaiii'es

¢

13. It is also ardered that the petitmner Transfemr Cﬂmpany

) F'.

'shall ensure statutory mmp_}fance caf all apphcable laws and they -

shall rmt be absalved from

manner.

that the petitioner com ny shall

gmmply' w1th : Rule 1 7 (3); of a CompﬁIﬁes (C.mpmmme

mation 'Gf‘theﬁ- -sch.ezme m ferm---INC;--

28 with the Regmtrar lf Cgmpames hamng Jurwdmtmn over the_'

petitioner wnIpanieB'_ mvalveé 3

15.  Fees of Official Liquidator, in this petition, are quantified

company, ie. Tega Indus?tﬁes Limited.

ﬁaga5!7;

AA) No.108 of 2017

1d dissolved thhout

ﬁ-f':j:' 'les 2'16 thh respcct to

paid by the transferee .
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Raveendra Babu)
Member (J}

'CP{CAA}- mmg, of 2017
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Filing and issuance of drawn up order 1s dispensed with.
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Registrar of this Tribunal.

(Ms. Manorama Ku

16.
17.
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